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     O  R  D  E  R 

 

27.02.2020 - Learned Counsel for Respondent No. 5 wants to file the reply. 

 Learned Advocate Shri Amit Agrawal states that on earlier occasions on 

20.01.2020 he was shown as appearing for Respondent Nos. 2 to 4.  On 

31.01.2020 it was correctly noted that he appears for Respondent Nos. 2 and 4.  

He states he does not have Vakalatnama from Respondent No. 3. 

 It does not appear that notice has been delivered to Respondent No. 3.  

Appellant to take fresh steps to serve Respondent No. 3.  Respondent No. 5 may 

file the reply within two weeks. 

           ….contd. 
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List the matter on 30th March, 2020  for  ‘admission’(after notice). 

 
 

[Justice A.I.S. Cheema] 
Member (Judicial) 

 

 
 
 

   [Justice Anant Bijay Singh]

         Member (Judicial) 
 
 

 

 
           [Kanthi Narahari] 

    Member (Technical) 
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